@TEMNO1 8 COURT NO. 6 SECTI ONIX
[ NMD Case]

SUPREMECOURTO-IT NDI A
RECORDOFPROCEEDI NGS

Petition(s) for Special Leave to Appeal (Gvil) No(s).2 0777/ 2005
(From the judgenent and order dated 1 2/ 08/ 2005inWPNo. 7232/ 2004

of The
HGHCOURTOFBOMB AY)

ASHO K SADHU R A MMJULCH A ND A N | Petitioner(s)
VERSUS
NEELI MASADANANDVART A K & GRS Respondent (s)

(Wth appln(s) for directions and del etion of Respondent No.7 and pernission to

file additional documents and nodification of Court’s order dated 3 0. 1 1. 2 0 0 5 and
31. 3. 2006 and with prayer for interimrelief and office report)

(for final disposal)

W THSLP(C NO 44360 2006

(Wth appln.(s) for interimrelief and nodification of Court’s order and with prayer
for interimrelief and office report)

(for final disposal)

Date: 29/ 08/ 2007 This Petition was called on for hearing today.

CORA M :

HONBL EMR JUSTI CE GP. MATHU R

HONBL EMR JUSTI CEDK JAI N
For Petitioner(s) M. Shivaji M Jadh av, Adv.
For Respondent (s) M. S.C. Birl a,Adv.

M. S.S. Shinde, Adv.
Ms. Asha G Nair, Adv.
M. V.N Raghupat hy , Adv

UPON hearing counsel the Court nmade the foll ow ng
ORDER
As requested on behal f of | earned counsel for t he
Petitioner, the case is adjourned by two weeks.

(K. K. Chaw a) (Radha R Bhati a)
Court Master Court Master



